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LBG18LATIVB ASSEMBLY. 
We, the underaigDed, membe1'8 or the 8eJfoct 

Committee, te w!Uch the Bill to provide for the 
imposition and col'ection of an. ex()ise duty 011. 
matches was referred, have oonaidered tJie Bill 
and bave now tile honour to submit tbis our 
Report, with the Bill.. amended "y us &DDezed 
thtlreto. 

2. Sir Alp Pars0D8, ~ta.ry to the Go"em-
ment of India in tbe 'fi'in&nce Depart.men'. aad 
Mr. A. H. Lloyd, Membli'r, Cenkal Board of 
Revenue, attendt'd the meetings of the Seleot 
Committep, and &IHIisted. us with information. We 
have also had the advantage of hearing the 
evidbllce of representativtls of the main interests 
engaged in the mateh mdulltry in India. 

3. Tile moat important question that oon-
Cronted us wae whether th~ duty as fixed by the 
BiU 'Would so teaot OIl the te~n selJing price of 
matohes as to bring about a very lIIerious diminu-
tion of SalCII. In ordt'r to avoid thi8 it has seemed 
to us essential that the dur., should be so 
teguJated as to make it possible to have a 
rtl&sonablc sizM ilox of matches retailed singly 
in tht: bazars at a price of one pice. Aftl'lr very 
careful con8ideration we have come to the con-
olulllon that if this ~art &s to be achieved. and a 
suffici("nt margin of proftt left for retailerH and 
manufacturers. the rate of e:JOoise duty, initially 
at Jeast, should not be fixed higher than one 
rupt'C per groliMJof boxes containing on an average 
40 matchee. We tlold that the daty should be at 
corresponcllilg ratea for matchee in bozes of sixty 
and 'for matches in. boxes of eighty. and that a 
clutli6cation ~f matches acoording to t,hese 
standards is. the moab auitahle and oonvenient 
from an administrative st&ndpoiat. For matches 
packed otherwise Wtt have left the duty to be 
bed by the Governor General in Council. Thi8 
class of matches will disappear &8 8QfJn &8 the 
provisions of the Bill are brought into fuJI 
~itm, when, -W{'! understand, a rule win be" 
made limiting the number of matc&es wlaioh 
may be contained in a. box to eighty. We are 
convinced that. these proposals are fair to the 
industry, and are calculated to ensure the good 
will of the trade in working the Act. At the 
same time we consider thAt the situation should 
be carefully watched, and that the possibility of 
a subaequent enhancement or readjustment of the 
rates of duty should be continually borne in mind. 

4. We have al80 given careful consideration to 
the position of the cottage industry for making 
matches. In this connection our attention was 
drawn to the recommendation contained in para-
graph 136 of the Report of the Indian TarifJ 
Board regarding the grant of protection to the 
Mat.ch industry to the effect that II though there 
was no ground for extending &88istanoe to match 
manufacture as a cottage industry, it would be 
unfair by means of an exoise duty to impose on 
cottage factoriE'«! a special burden which would 
not be borne by better equipped concerns having 
greater financial resources to. We feel that this 
contention has coDHideraLle force if the use of 
banderols is now to be impoaed. We have, there-
fore, providtld for the grant of a rebate of the 
duty payable under the Act at rates correspond-
ing, when the difierenoe in the sillieS of bozes IS 
taken into acconnt, to the oonoession oonsidered 

II1dtabie by the TariB Board, and We han 
foHowed the Tariff Boanl fD takfng the output 01 
the factory as 8. suitable oriterion lot distiDgnfdr 
IDg the eJaee of manufaetorielt to which W. 
OODceuion may be eztended. The danger of 
aboee or the CODceI8i6ll by splitting up Jar." 
OODeemll into smaller unita could be effecttvely 
met by the 11. of the power which the authorities 
wiD p.!)88N1 to gram: or withhold JiceDaea to 
mandlactnre. 

o. The main changes made in the Bill are 
explained in the following comments on the 
clauses affected. 

Clam*! 2.-It has been represented as 8. pow-
bility that JDatches might be manufactured 
capable of being ignited more than once and 
that the proviSions of the HilI might by this expe-
dient be partly evaded. 'I'he definitions of 8plints 
and veneers are rendered neoeBsary by our altera" 
tion of olause 9 to provide for the control of the 
manutaoture and the import of splints and 
veneers, a measure which seems essential for the 
successful administration of U!e provisions 
relating to matches. 

Clause 4.-Tbe ohanges here made give eifeut 
to our oonol1l8ions regarding the rate of duty. 

ClQ/lUl6 B.-We have tecast this olau8e to 
provide that tbe notification requiring banderols 
upon matches offered for sale may be issued 
subsequently to that prohibiting is&U8 of 
unbanderoled matchtls from manuCadories. In 
the normal course it would be impo88ible in prac-
tice to enforce the presence of ba.ndero18 on 
matohes ofteted for sale until some time after the 
manufacture of banderolod. matches had been 
eftectivtlly organised. A power of exemption is 
also provided, for matches intended for export 
will not reqUire to bear banderols and tllero may 
be special J.ind8 of fancy bozes on whieb ib 
would be inconvenient or impoaaibJe to affix t·he 

.. atAndard baDderols. 
Clav-ae 9.-It will be necesll&ry for the purp08e 

of effectively enforoing the provisions of the Bill 
relating to matchea to oontrOl also the supply of 
splints a.nd veneel'll employed excluaively in the 
manufacture of matohes and match-boxes. The 
amendmentll htll'e made 8upplemented by the 
oonSE.'quential ohanges in Clau88S 13, . 15 and 18 
enabla this to be done. 

Clawe l2.-The re-dra.fti is consequential on 
the changes made in clause 8. We ha,"e also 
added a penalty of imprisonment for the offenoe 
of issuing unbanderoldd matchoa. 

Clau,e 13.-Th" re-draft is oonsequential on 
the changt'll made in clause D. 

0100"" lB.-Moat of the changes are OOlJleo 
quential. The ohange in clause (I.) of sub-clause 
(2)enabI8lt provision to be made for inspelltion 
as well as searches, while tha.t in clause (d) givca 
the requil't;d power to Jimit the number of 
ma.tohes con~ned in a boz or booklet to 
eighty. 

New Gla?JM 19.-T'his clause is irulerted for the 
purpose expIa.ined in paragraph 4 above. 

Old Clause 19 (now ClQUeSO).-ln oonseqwmoe 
of the change made in the rate of duty propoaed 
by the Bill a change haa been madt' bere to 

-" 



bring the oustoms duty whioh oonstitutes the 
protection afforded to the Indian industry into 
&OCord with the duty now proposed. 

6. We must point out in connection with this 
Bill that there is & vary real danger tha t the 
revenue expected to a.oorue from the duty 
proposed might be adversely aleoted if as a reltldt 
of the Bill the use of meoha.nioa.l lig'lter. 
develop ~d so &8 to booorne a serious rival to 
matches. Suoh Iigbters &re at present whoUy 
imported from abroad; bllt tt.e possibility of 
the organisation of 100&1 ma.nufaotllre is not to 
be ignort..'Cl. To safeguard tbe exoise duty on 
matches it seems to be noot!Ssa.ry tha.t they 
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should be subjected to a.suita.ble exoise duty, and 
that imported lighters should be subjeoted to a 
corresponding enhanoernent of the oustoms duty. 
We &1'e advised that provisions to thiB effect 
would be outside the soope of the prellent Bill. 
We think that a Bill embodying the reqllisite 
provisions should ~be introduced into the 
Legisla.tare at once. 

7. Tne Bill Wa.~ published in the Galletto or 
Indi", da.tell the l7th Maroh, 1934. 

8. We think that the Bill hu not been 10 
altered &8 to require republioation and we 
reooJDJnand that it be pused &8 now amended. 

B. L. MI'I'TER. 
GEORGE SCHUSTER. 
F. NOYCE. 
HARBANS SINGH. 
S. R. PANDIT. 

·B. SITARAMARAJU. 
L. HUDSON. 
DARCY LINDSAY. 
N. N. ANKLEBARIA. 

·B. V. JADHAV. 
R. D. DALAL. 
:M:. A. AZJ1d:. 

·S. O. MITRA. 
D. N. MUKERJEE. 

·SATYENDRA NATH SEN. 
·OOW.ASJI JEHANGm (JR.). 
A. B. GBUZNA VI. 

·S. K. VAHAPATRA. 
R. S. SARMA. 
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MINUTE OF DISSENT. 

We desire to draw attention to the Statement of 
-Objects and Reasons. All the States having matoh 
fa.ctories within their territory ha.ve not yet 
consented to enter into a.n agreement with Govern-
ment to pay into a common pool the proceeds of 
the excise duty whioh they collect from their 
Statel!. Such States that do enter into an agree-
ment are to receive baok from the common ~1 
an amount oa.lculated on a population basis. We 
do not believe this to be & very equitable arra.nge-
ment, &8 we consider that, due to the difference 
in the 8tanda.rds of li ving in British India. and in 
Indian States, the consumption of matches in 
Brititlh India must be greater than the ratio of 
the population. 

States in India whioh have no match fa.ctories 
-within their territory are also going to be allowed 
to enter into agreements with Government where-
by they are to get their proportionate share of the 
excise duty from the very start, in return for an 
undertaking that they will levy exoi&e duty when 
a. match faotory or factories are COJllltructed in 
their States. The result will be that every Indian 
Sta.te, big or small, will ha.ve the privilege of 
.abaring in this exoiae duty. Excise on matches, 
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. to be collected in all unite of the Fedemtion, wa,s 
oonsidered to be one of the most valuable sourcel 
of revenue for the future Federal Government. 
U all States are to be given the pri vilegc of sharing 
this revenue immediately, it will be most difficult 
in the future to get them to give it up for the 
benefit of the Federal Government. They will 
get aocustomed to count upon this 80urce of 
revenue for their own use and we are afraid that 
this precedent will he a cause of COD8idemble 
embarrassment to the future Federa.l Government. 
We objeot to tbe principle of allowing Indian 
States to llha.re in this source of revenue. We 
would prefer to see it confined to British India. 
and stop the import of matches from all Indian 
Stat.es into Bdtish India. We reaUse that therv 
will be considerable difficulty in doing so eife('tively 
in some parts of India., but we believe tha.t Govern-
ment could make all States oo-operate with the 
Customs Department to stop smuggling. Indian 
States have to come to Government for aS8istanoe 
on many ooC&Bions and in many directioD8- We 
are of o~on that Government are in & position 
to ltipu.lB.te with Indian States tha.t the revonues 
of British India. should be safeguarded a.ga.iDJt 
ma.Ipractioea of all kinds . 

COWASJI JEHANOffi (JR.). 

S. C. MITRA. 

B. V. JADHAV. 

B. SITARAMARAJU. 

S. K. MAlUPATRA. 

SATYENDRA NATH BEN • 
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BILL 
TO 

PMIiik lor t1u impoaition aM colkctkm 0/ IJtt 
ezci8e duty Oil matcw. 

WRl!!BE'8 it is expedient to impose &D exoile 
duty ou matches, to provide for the oollectioll 
thereof, and to alter the duty of custoDllleviable 
on matches undor the Indian Tariff Aot, 1894 j vm 01 
It is hereby enacted as folluws ;- IBN. 

1. (1) This Aot may be called the Matobel 
Sho t tit'- d .- t (Excise Duty) Aot, r ... an ox..,n. 1934. 

(2) It extends to the whole of British India, 
including British Baluohistan and the Sonthal 
Parganas. 

I. In this Act, unless there is anything repug-
Definition .... nant in the subjeot or 

context,-
(a) .. manufactory" mt'ans any premisee 

wherein matches arc manufactured :. 
(b) "mate"" includes a firework in the form oj 

a match,' and, where a matrlultick con-
taiM more heads than one capable of being 
ignited by striking, each 8'Uch head shall 
be deemed to be a match ,-

(c) "owner" includes any person expressl,. 
or impliedly authorized by an owner of 
a manufaotory to be his agent in respect 

. of the manufactory; 
(Ii) .. splints" means und!:1Jpe.d splints such 

as are ordinarily used for maki1lg matches: 
and 

(e) .. veneers" mean.s venPRrs BUck as ar. 
ordinarily 'USed for maki-ng mau,k.bo:te8. . 

8. A duty of exci8e at the rate8 specified in 
1m 'to f d t section 4 shall be levied 

mate:::: Ion 0 U Y on on lIll matches manufao-
• tured in any manufaotofy 

in British India and issued out of such manufac-
tory on or after the lit day of April, IOU, and 
Gall be payable by the owner of the manufaotory. 

4. The duty payable under seotion 3 shall be 
Ra f du leviacl at the following 

HI 0 ty. rates, namely:-
(a) on matches in boxe.s or bookkts contain.,., 

on an average not more than eighty-
(i) if the average n'Umber is forty or IU8, 

at the rate of oner'Upee per gros, 01 
bo:tU or bookkU. 

(ii) iJthe averGge ntlmber is moretAan long 
but .ot more Man sixty, at the rate oj OM 
rupee and eight annal pM' grou 01 haUl 
or booklets, and 

(m) tj,.M, auertlfe numberl""ONtAof"~, 
at the rate oj two rupees per gro,s oJ 
HIWItI fWb«Jlileu • .,.., 

(6).ft .U otfe,er fll4fcAN, a' IVe.\ f'aY IU lAc 
GovmttW (hMf'iil'. COU'MU ma, p1'uori6e. 



2 . '~ 
I. (1) U any duty payable under seotion 3 

. is not paid within the 
~very of dut,. With time fixed by rules made 

paaI:y. in that behalf under tbll 
Act, it shall be deemed to be an arrear, and the 
authority to which suoh duty is payable may,. 
in lieu thereof, recover a.ny sum not exoeediJJg 
four times the amount of duty unpaid whioh suoh 
authority may in its disoretion think it reasonable-
to require. 

(2) An a.rrear of duty, or any sum recoverable 
in lieu thereof under this section. shall be 
reooverable as an arrear of land revenue and 
lhall be recoverable in addition to, and not in 
substitution for, any other penalty inourred under 
this Act. 

8. No person shall issue any matches out of 
a manufactory, eX";ft luue of ma.tch. trl)m. ...J_ 'th t ... 

lD&Iluractory. 1D acoo,,-_noe WI .,. 
provisions of rulea made 

in that behalf UDder this Act, ur, until suoh rulef. 
are ma.de, in accordance with the general or 
apecial orders of the Looa} Government. 

7. The Governor General in Counoil may, by 
notification in the Gazette 

Power of <;lovemor of India prohibit abao-
General in Conncl1 to pro. • . 
hibl~ import of matohfl8. lutely. or With lIuoh ex· 

ceptions as be tbinks fit, 
the bringing of matchea into British India from 
the territory of any specified Prinoo or Ohief in 
India. 

8. (1) The Governor General in Council may, by 

Power of GovEToor 
General in Connl"l to 
direct Olle of banderols. 

notification in the Ha.zette 
of India. direct that 
after a date to be specified 
in he notification no 
t71atche8 manu/actured 

alee'!' the date 01 the i8BUe 01 the notification 
,hall be i88ued from a manufactory in Bri'"'' 
IndiG ezcept in packet8, boze8 or booklet.! bearing a 
banderol or Rtamp of suoh nature and affixed in 
luch ma.nner 8.It may be prosoribed by rul. 
made under this Act. 

(2) The Governor General in OoufWil may, by G 
'ike notification, direct that, after a date to be 8pecifit4 
in the noti.fication, no matchea 8haU be sold or oJJeret1 
or kept lor 8ale in British India eZCf!pt in packets, 
boz,.8 or booklet.! bearing 8uch a banderol or stamp 10-
GjJized. 

(3) 'I'he G0l1er"01 General in Oouncil may Ulemp" 
from the operation of any notification made unde,. 
,ub.8ection (1) matche8 intended lor tzport IrO'a 
IndiG. 

(4) The G,vern.or General in Oouncil may e.ump' 
from the operation 01 any notification made unde,. 
.tub·8ection (2) matches 01 a particular kind orpacW 
in. a particular manner. 

8. From suoh da.te as may be fixed by thft 
Pr<>hibition nf m!lnu. Governor General in 

ra.('t.llrA or match.. and Council ,by notification in 
fIt4flllJaetvre lind impor. the Gazt'tte of India in 
oJ .pl""'" Gnd veneer.. this bebltlf.....; 

(a) no person shall nlanufactare matches or 
'pUnt.! or 11e'Ue1'8 in British J odia exoept 
under and in aClJordanct' wit.h & Ueeoae 
to manula(:ture issued under this Ac&; 

(6) flO per80n ahall import splints or t1f!neer8 imo 
British I7Idia Ulcept under and in. GCCOrtl. 
once with a licenc-o. to import, and 



(0) ao person 8hall8Upply splim" or t.teneersto 
any person who does Mt posseBS a licence 
to manufacture matcMs issued under 'hu 
Act nor otherwise than in such manner tU 
may be pre80ribed by r'lLle8 made UncH" '''is Act. 

10. Whoever contravenes the provisiOlll! or 
Ponalty for issue of &eotion 6 shall be puniBh-

Dlate~e& from ma!lufae. aMe with imprisonment 
tor~ III contraventIon of which may exu.nd to six 
tl4!JCtlon 6. months, or with fine 
which may extend to one thousand rupees, or' 
with both. 

11. (1) Whoever, in contravention of any 
notification made unde~ 

Penalt,:,!, for Import ,of seotion 7 imports or' 
matches In contraventIon tte t ' to .» rt of A~t. a mp s Impo , 

ma.tches into British 
India shan be punishable with imprisonment' 
which may extend to six months, or with fine' 
which may extend to four times the amount 
of the duty whioh would be payable on the' 
matches if they were liable to duty in British. 
India or to one thousand rupees, whiohever is 
greater, or with both imprisonment and fine. -(2) Whoever a.bets an offenoe punishable 
under sub-section (1) sho.lI. whether such offence 
is or is not committed in consequence of such 
abetment, and notwithstanding anything con-
tained ill Beetion 116 of tlle Indian Penal Code, XLVo' 

punishable with th'" punishment provided for 1,860. 
the oft'enl.'6. 

12. (1) Whoever, in contravelltion of any 
dir(lction made under 

Ponalty for iPJlue or BUb-8ection (1) of section 
.alB HI matche. Without 8 l' 88ue8 any m ._:1. __ 
banderul . a"W"", 

from any manufactory, * 
• • shall be punishahle with impri80nment which 
may extend to six months, or with fine which may 
extend 10 one thousand rupees or to one rupee for 
every. packet, hox or booklet of matt-hesin 
respect of ,!,hich an offenOf'. hal bec~ co~mitted. 
whichever IS greater, or wdh both .mprlsonment 
Q,Mjlne. 

(2) Whoever, in contravention 0/ any direction 
made under Bub-section (2) of 8ection 8, 8ells or offerB'. 
or keeps for 8ale any matche8 shall be puni8hable 
with jim which may extend to one thou8and rupeu 
or to one rupee for every packet, box or booklet oj' 
matche8 in respect of whick an ollence ha,8 been 
cQ11I,miUed, whichever is greater. 

13. Whoever, • * • • • • 
in contrav.,ntion of the Penalty for manufAC-

ture of matchE'" and provisions of 8eotion !J< 
fftGflu/oetu,." an4 import Ulanufactures matches 
oj ~lint" and venecn or splints or veneer8 or 
withuut. lIcence. import88plints or veneer8 
into Briti8h India or 8tlpplie.a 8plints or venut8· 
to any person RhaJl be Jlllnis}lab~e with impri8~n­
ment whieh may extend to S)X mOJlth". or With 
fine which may exte1>d to one thOU!&,Dd rupees,. 
or With both. 

14. Whoever evade!.', or attempt" to ende, thlt 
plIYllleot of any duty 

Penalty for eVaRion of pllVa.ble by him under' 
duty or failure to aupply tld8 Act or raile to, 
Information. 8upply ';'ny infonna.tion 
which he i!.' t1'quired und<'r t~i8 Act .or t.ht' r~lea 
to l'Iupplv, or knoW'ingly ~up~he!l f~\.sc Informah?n .. 
ahall ~ ptlnisliuble w1tb. tmprlll0nmcnt WlllCh 

p-xteml to six Dlonths, or With fine which maT 
:~nd to une thousand rupees, or with buth. 



VIII of 
1878. 

VIII of 
1878. 

VIII of 
1878. 

vrnor lna. 

vmor 
1878. 

vmof 
1878. 

U. Any Court trying an offence under this Act 
'Power of Court., to may order tbat any 

order for'af1;nre of mR.tcmet, splint8 Of' 
.. tcbe&, ~ or veneer", together with 
__ B. the boxes, p!loking or 
WTa.ppings thereof, in respeot of whioh the Court 
is B&tisfied that an offence under thisAot ha.l 
been committed, shall be forfeited t.:> Hia Ma.jesty. 

11. The Ja.w for the time being in Coroo relating to 
A.pplication of Aot VIII Sea CuatoOltl aDd to goodtl 

o!- 1878 to the impOl'ta.. the im~\)rtation of which 
tlon of matoholl., .plinU is prohibited by Beution 
or "!MIlS'" 18 of the Sea CustoDll 
Aot, 1878, shR.ll apply in respect of matohet, 
splints or veneers, the importation of which 
is prohibited by or under tbis Aot, and 
the officers of Customs and the offioers em powered 
under the Sea Customs Act, 1878, to perform the 
duties im posed by tha.t Act on a Customs·C->lleo-
tor and uther officers of Customs shlLU have the 
ea.me pClwers in respeot of sucb matches, splints 
or veneers 11.8 they have for the time being in 
respect of goods the importation of whioh i. 
prohibited by section 18 of the Sea Customs 
Act, 1878: 

Provided that the penlility for the offence 
speoified in BOction 1~7, No.8, of the Se. Customs 
Act, 1878, Shall, where the offence is oommit,ted 
in relu.tion to matohes, 8plint8 or tHlneers the 
importation of which is prohibited by or under •• 
this Aot" be a. pena.lty of confisoation only, a.nd 
auoh penalty of oonfisoa.tion eha.1I Dl)t be inflicted 
under seotion 167, No.8, of thfl Sea Customs Act, 
1878, in any case where the person concerned in 
the ofFeuoe is sent for trilLl under section II or 
section 13 of this Act. 

17. The Governor General in Council may, by 
Application of the pro. notj6~tjon ill t.he Gazette 

visions of Act VIII of of India., deolare that an1 
1878 to the duty on of the provisions of the 
matcheR. Sea Customs Act, 1878. 
relating to the levy of a.nd exemption from ous-
toms duties, dmwbaok of duty, warehoulling. 
Oiff'ln08R and penalties. confiscation, and prooedure 
relating to offences and appeals Rhall, with such 
mOdifioatioIllJ and alterations 80S he may consider 
neoell8&l'Y or desira b1e to a.da pt them to the 
oiroumata.noes, be applicable in reg&t'd to like 
ma.tten in respect of the dllty on matches imposed 
by &eotion 3. 

18. (1) The Governor Geneml in 00uDcil may, 
Power of Governor by notification in the 

General in Counoil to Gazett.e of India, make 
make rulew, rulefJ to cany into eft'ect 
thl3 purposea &nj objects of this Act. 

(2) In partiouJar, and without prejudice to the 
generality of the foregoing power, suoh rulea 
may-

(a) prescribe the rate of • duty reJeN't4 
to in olau.ae (b) of section 4 ; , 

(b) provide for the a.sseument and oolleotion 
of the dllty and the authorities by whom 
functions under thill Act are to be dill-
oharged, the issue of notiooll requiring 
payment, the ma.nner in which the duty 
Ihall be payable, aDd the reeovery cif 
arrears ; 

(c) provide for the diBtingw.hiog of matohea, 
splints or venetrs whioh have been 
mAnufaotured under licence, oJ splines 
or veneers ",hich ha" 'beeft imported ~ 
J&c.enct and oJ tnatcAe, 011 ..trloh tidy 
haa been paid, OT wbiohaM neap' 
from duty under thiJ A'Ot ; 



(II) . regulate tbe wue of ma.tohes out of aD1 
manufactory and limit ,he "umb~r 0/ 
matches wAie" may be contaimd in" 
bo:r or booklet " 

(e) impose on the ownel'll of manufaotoriee 
and on persona eDgaaed in the Bale of 
matches the duty of furniBbing informa. 
tion, keeping recorda and making returns, 
and prescribe the nature of 811cb informa. 
tion and tbe form of such reuords and 
returIlB, the particularB to be contained 
therein, and the manner. in whioh they 
tha11 be verified ; 

(n provide for the iBBUing of licencea, the 
form and the conditions of licences, and 
the feee to be char8f'd therefor; 

(g) regulate t1&e ,ale o/splints ""d venee" ; 
(A) provide for the detention of matches for 

the purpoae of exactiDg the duty, the 
oon68cat.ion. otherwille than under aeotioD 
IlS, of matches, .plints and veneer. in 
respect of wbich breaches of the Act 
or rules have heen committed, and the 
disposal of matches, spZintB and veneer, 
10 detained or oonfisoated ; 

(i~ authori&e and regulate the itUpeetion or 
&earch of any place or conveyance ulled 
for the manufaoture, storage or carriap 
of matohes, splint, or tJenur, i 

(j) authorize and regulate the oompoaition 
of offences agaivst, or liabilities inourred 
under, the Act and rules including com· 
posite payments in lieu of duty; and 

(k) preflcribe the nature of and the manner uf 
affixing banderols or stamps. 

(8) In making any rule under this section the 
Governor General in Counoil may provide th8:t a 
brea.oh of the rule shall, where no other penalty 
is provided by this Aot, be pun:Bhable with 
impriaonment {or any term not exceeding lix 
months, or with fine not exceeding one thOUMJlfJ 
rupees, or with both imprisonment and fine. 

(4) The Governor General in Council may 
delegate an or any of his powers under this eeotioo 
to a Local Government. 

19. The Govemor General in Cou1&CiZ may. br 
Mtijication in the ~ 

POfDM'. oJ ~ 0/ India, make rvlu to 
....,.., 1ft CotHIcillo f1"O' proWk lor tke gram oj a 
fIf4I/rw"''' oJtlUl.fI, "ebate oJ tke duty paya6#e 
"tiller ,ection 3 on matcku manufactured i" _., 
manu/actory wlwae daily otdpvt does not ezeud OM 
kndred gra" oj b~u to ,Ae JoUowtftg ezUm, 
Mmuy:-

(i) wkere tke afJerage number 0/ matcAu "' " 
bo:r or booklet "~forty or lelll, a rebate o/Ieft 
pi~8 per gro88 0/ bo:te. or bookleu ; 

(ti) where tke average ntimber 0/ tnakke, in " 
boz or booklet .8 more than forty kt ROC 
MOre than 8i:tty. a rebate oJ one anTia and 
thru pies per gro" 0/ bozu or bookletl; 
and 

(t'i) wkere tke average num.ber 01 matcku i" • 
boz or booklet ill more than ,.:tty, a rebate oj 
one antuz and eight pie8 per grOB. oj bo:tu 
or booldet8. 

JO. (1) In tbe Seoond ~heduJe to the Indian 
Amendment. of the Tariff Act, 1894, for vn C 

8eoond Sched11le. ,Aut Bub-head (a) of Item lIN of 
vnI of 18114. No. 169 and the . 
entries in the third and fourth oolumnll relating 

• 



VIII of 
18N. 

BarmaAc~ 
loUIS!. 

thereto the following 8n b.head 
Iball be substituted, namely:-

U(a) M.I.'l'OllKB- I 
(1) In bolllU or P.,. (lI"~' 0/ b~ 

booklet" con· or booklel,. 
IGintn{J on 
em t.MIef'age 
not mort them 
40 matohu. 

. 
(2) Inboxe. or I Do. 

book~te con-
klint", on 
an al1f5r~ 

morellum 40 
but not more 
than '60 mat-
eM'. 

(3) In boa:,.. or 
booklU.t con· 
lointRgoncm 
otIt!rog. more 
fAan 60 ".., 
noemoreehGn 
Sf) m"tohu. 

Do. 

(4) All other For 8u.r/l 48 
matchc8. maecliu or jrao-

ti()n fIMJreoJ. 

a.nd entriea 

The rats aI wMoA 
e.%OUe dul!l if J(W the , ..... 
baing lwiable 
on IUoIII'II4NoAu 
_ulaofUretJ 
in BritW" 
l1ldia plul IBn 
cm1ICI6 • 

The rtll. aI w1MsA 
~ duly if 
lor ,he ,tm. 
being lev_I. 
on .uo1l mot· 
ohu M4nuJoo. 
Nred tn 
Bri.Ue1t, India 
plUi j//tuft 
anncu. 

The rats at 
which eJlloW. 
duty u lor 
ells time bsing 
~lIiabl. on 
8uM matohu 
manu/ooeursd 
in Brit.Vh 
1 Mia plUil OilS 
ru]JU and 101M' 
anna •. 

The rats aI which 
exc-iM d"'Y " /0' the tim. 
b8~ng '.tliabu 
on ,uck motcJw 
manufactured. 
in Bri.tuh 
India plUil one 
pie." 

(2) Notwithstanding anything contained in 
8eotion 4 of the Indian Fina.nce (Supplementa.ry 
a.nd Extending) Aot, 1931, the additiona.l <Juty 
imposed by tba',; section of tha.t Act shall not be 
levied or oolleoted on any article oha.rgeable witb 
doty under sub·hea.d (a), Item No. 159 of the 
Second Sohedule to the Indian Tariff Aot, 1894, 
as amended by f:.hia seotion. 

21. The Burma (Excise) Duty on Ma.tche8 Act. 
1932, is hereby repea~ 

Repeal. 1t'ith ettect from the 31. 
aa" of March, 1934:, but all the proVisions of tha.t 
AC;t and of the rules ma.de thereunder 8hall, not. 
with8ta.nding 8uoh repeal, oontinue to apply to 
.iiY m&tchealiable on the 31st day of Maroh, 193', 
to ddty under section S of that Aot, and to ani 
proceeding. commenced in relation to any .noh 
ma.tohea. 
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